
BEFORE 
  HON’BLE MR JUSTICE SR SEN 
        WP(C) No. 345 of 2013 
 
02.12.2014 

     

  List this case on 05.12.2014 as suggested by Mr. S 

Dey, learned counsel for the petitioner as well as by Mr. KP 

Bhattacharjee, learned State counsel. 

 

   

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



AB. No. 38 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
02.12.2014 
 
  Heard Ms. S. Kakoti, learned counsel appearing for and on 

behalf of the petitioner/accused, who submits that the accused is not the 

main accused in the FIR. The matter is involved in this instant case 

besides that, his wife is pregnant. So, he may be allowed to go on pre-

arrest bail with any condition.  

  On the other hand, Mr. K.P. Bhattacharjee, learned GA strongly 

objected the bail application and submits that a group of gang looted the 

ATM machine which is going on in rampant in the State of Meghalaya at 

present. So, pre-arrest bail may not be granted. 

  Also heard the I/O concerned Mr. K.J. Nongkharai who submits 

that, for fair investigation in this case, custody is mandatory. The C.D has 

also been produced by the I/O concerned and after perusal of the C.D 

and after hearing the submissions advanced by the learned counsel for 

the parties; I could not satisfy myself that if pre-arrest bail is granted, it will 

not hamper the investigation. Rather, in my view, pre-arrest bail may 

hamper the investigation, which is not desirable. Therefore, I am not 

inclined to consider the bail application. Hence, it is rejected and the 

matter stands disposed of. 

  Court Master to return the C.D to the I/O concerned 

immediately along with a copy of this order. 

  Earlier, the interim order passed vide order dated 10.11.2014 is 

hereby stand cancelled. 

  Accordingly, the matter stands disposed of. 

 

 

                                                                                                         JUDGE 

 

 

D. Nary 

    

 



AB. No. 45 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
02.12.2014 
 
  Heard Mr. H.R. Nath, learned counsel appearing for and on 

behalf of the petitioner/accused. 

  Seen the bail application. 

  Bail application will be considered only after perusal of the C.D. 

Call for the C.D. 

  Issue notice. 

  Since Mrs. S. Bhattacharjee, learned GA is present and 

accepted the notice, no formal notice is called for. 

  However, in the meantime, in the event of arrest of the 

petitioner/accused he to be released on bail for a sum of Rs. 50, 000/- 

(Rupees fifty thousand) only with one surety of the like amount.  

  This interim bail shall continue till disposal of this bail 

application. 

  List this matter after 10(ten) days for C.D, appearance of the 

I/O and hearing. 

 

 

                                                                                                         JUDGE 

 

D. Nary 

 

 



BA. No. 53 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
02.12.2014 
 
  Heard Mr. M.F. Qureshi, learned counsel appearing for and on 

behalf of the petitioner. 

  Bail application will be considered only after perusal of the C.D. 

Call for the C.D. 

  Issue notice.  

  Since Mrs. S. Bhattacharjee, learned GA is present and 

accepted the notice, no formal notice is called for. 

  As suggested by the learned counsels, list this matter after 

10(ten) days for C.D, appearance of the I/O and hearing. 

 

 

                                                                                                         JUDGE 

 

D. Nary 

 



CRL.A. No. 7 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
02.12.2014 
 
  Heard Mr. S.P. Mahanta, learned Sr. counsel assisted by Mr. 

A.H. Hazarika, learned counsel appearing for the appellant as well as Mr. 

S. Sen Gupta, learned GA. 

  Court Master informed that Lower court case record has not yet 

been received. Issue reminder for Lower court case record. 

  List this matter after vacation on 28.01.2015. 

 

 

                                                                                                         JUDGE 

 

D. Nary 

    
 



WP(C) No. 36 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
02.12.2014 
 
  Heard Mr. W.M. Sangma, learned counsel appearing for the 

petitioner as well as Mr. K.P. Bhattacharjee, learned GA. 

  Both the learned counsels submit that exchange of pleadings is 

complete. 

  Issue rule. 

  As suggested by the learned counsel for the parties, list this 

matter for hearing after vacation. 

 

 

                                                                                                         JUDGE 

 

D. Nary 

 
 



WP(C) No. 222 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
02.12.2014 
 
  Heard Mr. D.S. Marbaniang, learned counsel appearing for the 

petitioner, who submits that, he intends to file the rejoinder affidavit. 

  Ms. I. Lyngwa, learned counsel appearing for the respondent 

No. 5 and Mr. S. Sen Gupta, learned GA are present. 

  List this matter after a week for filing of rejoinder affidavit. 

 

 

                                                                                                         JUDGE 

 

D. Nary 

 



WP(C) No. 246 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
02.12.2014 
 

  List this matter after a week for filing of rejoinder affidavit by the 

petitioner’s counsel, Mr. R. Sahu. 

 

 

                                                                                                         JUDGE 

 

D. Nary 

 



WP(C) No. 247of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
02.12.2014 
 
  Heard Mr. B.K. Deb Roy, learned counsel appearing for and on 

behalf of the petitioner, who submits that he need 2(two) weeks’ time to 

file the rejoinder affidavit. 

  Prayer is allowed. 

  Mr. R. Debnath, learned CGC appearing for the Union of India 

is present. 

  List this matter after 2(two) weeks for filing of rejoinder affidavit. 

 

 

                                                                                                          

                                                                                                         JUDGE 

 

D. Nary 

 

   
 



WP(C) No. 282 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
02.12.2014 
 
  Heard Mr. L. Darlong, learned counsel appearing for the 

petitioner, who submits that he will file the service report by way of an 

affidavit within a week. 

  Ms. M. Chanda, learned counsel appearing for the respondents 

No. 1, 2 and 3 is present. 

  List this matter after a week. 

 

 

                                                                                                         JUDGE 

 

D. Nary 

 



WP(C) No. 287 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
02.12.2014 
 
  Heard Mr. S. Thapa, learned counsel appearing for the 

petitioner, who submits that a step has already been taken to serve the 

notice upon the respondents No. 9 to 14 by way of substitute manner. 

However, he is waiting for a communication from the local daily 

newspaper. 

  Mr. J.M. Thangkhiew, learned GA appearing for and on behalf 

of the State is present. 

  List this matter after 2(two) weeks. 

 

 

                                                                                                         JUDGE 

 

D. Nary 

 



WP(C) No. 326 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
02.12.2014 
 
  Mr. B.K. Deb Roy, learned counsel for the petitioner is present. 

  Mr. R. Debnath, learned CGC sought further 2(two) weeks’ time 

to file the counter affidavit. 

  Prayer is allowed. 

  List this matter after 2(two) weeks for filing of counter affidavit. 

 

 

                                                                                                         JUDGE 

 

D. Nary 

 



WP(C) No. 327 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
02.12.2014 
 
  Heard Mr. B.K. Deb Roy, learned counsel appearing for the 

petitioner, who sought 2(two) weeks’ time to file the rejoinder affidavit. 

  Mr. R. Debnath, learned CGC is present. 

  As prayed for, list this matter after 2(two) weeks for filing of 

rejoinder affidavit. 

 

 

                                                                                                         JUDGE 

 

D. Nary 

 

 



WP(C) No. 334 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
02.12.2014 
 
  Heard Mr. H.R. Nath, learned counsel appearing for the 

petitioner, who sought further 1(one) weeks’ time to verify from the GPO, 

Shillong whether the notice has been served to the respondent No. 3. 

  Prayer is allowed. 

  Also heard Mrs. S. Bhattacharjee, learned counsel appearing 

for the respondents No. 4, 5 and 6. 

  Mr. S. Sen Gupta, learned GA sought further 3(three) weeks’ 

time to file the affidavit-in-opposition. Prayer is granted. 

  List this matter after 2(two) weeks for filing of the affidavit-in-

opposition and for further order. 

 

 

                                                                                                         JUDGE 

 

D. Nary 

   
 



WP(C) No. 339 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
02.12.2014 
 
  List this matter before any other Bench without me i.e. (Hon’ble 

Mr. Justice, S.R. Sen, J). 

  In the meantime, interim order if any shall continue till the next 

date. 

 

 

                                                                                                         JUDGE 

 

D. Nary 

 



WP(C) No. 360 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
02.12.2014 
 
  As suggested by Mr. S. Thapa, learned counsel appearing for 

the petitioner, list this matter after a week for impleading the Dorbar 

Shnong as one of the respondent. 

  Mr. J.M. Thangkhiew, learned GA and Mr. R. Kharsaad, 

learned counsel for the District Council are present. 

  List this matter after a week. 

 

 

                                                                                                         JUDGE 

 

D. Nary 

 

 



WP(C) No. 363 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
02.12.2014 
 
  Heard Mr. O.D.V. Ladia, learned Sr. counsel appearing for and 

on behalf of the petitioners, who submits that, in compliance with the 

order dated 17.11.2014 passed by this court, some of the affected 

members of the family has already been restored to their respective 

residence, but however, their husbands are not allowed till date. 

  On the other hand, Mr. N.D. Chullai, learned Sr. GA appearing 

for and on behalf of the State respondents submits that, as per direction 

received, it is learnt that the matter has already been settled. 

  After hearing the submissions advanced by the learned 

counsel, I am of the considered view that the whole episode has been 

created by the respondents No. 5, 6 and 7 who are not present in the 

court inspite of the court’s notice. 

  The Superintendent of Police, Jaintia Hills District, Jowai is 

directed to depute one officer to produce the respondents No. 5, 6 and 7 

on the next date before this court. 

  By this time, Mr. O.D.V. Ladia, learned Sr. counsel appearing 

for and on behalf of the petitioners is directed to enquire the present 

status of the case. 

  Registry is directed to furnish a copy of this order to Mr. N.D. 

Chullai, learned Sr. GA appearing for and on behalf of the State 

respondents in the course of the day. 

  List this matter on 10.12.2014. 

 

 

                                                                                                         JUDGE 

 

D. Nary 

 
 



BEFORE 

  HON’BLE MR JUSTICE SR SEN 

     CRL. PETN. No. 26 of 2014 

 

02.12.2014 

     

  Heard Mr S Thapa, learned counsel for the 

petitioner who submits that, the matter has already been 

settled between the petitioner/accused and the complainant 

whose statement has been recorded by the Judicial Magistrate 

First Class, Shillong. The learned counsel further contended 

that, since compromise has taken place between the parties 

and since the complainant declined to proceed further with the 

case, so the matter may be quashed. 

  On the other hand, Ms H Kristazi, learned counsel 

appearing for on behalf of respondent No. 2 who is the 

complainant filed an FIR against the petitioner/accused also 

submits that, the matter has already been settled and she has 

no objection if the matter is quashed. 

  Mr. JM Thangkhiew, learned State counsel 

submits that, since the matter has already been compromised 

and since the offence is not serious in nature, so the petition 

may be allowed. 

  On perusal of the statement of Shri. Banwari Lal 

Bajaj (complainant) who is the respondent No. 2 in this instant 

case, it appears that he is aware about this instant petition 

and that the petition is pending before this Court and also the 

compromise matter. Further, he has no grievances against the 

petitioner/accused and he wants to withdraw out of his own 

free will. The statement of the complainant/respondent No. 2 is 

reproduced herein below for ready reference. 

 

“IN THE COURT OF THE JUDICIAL MAGISTRATE 
FIRST CLASS 

SHILLONG 
 

 Present  : Smti. R Rymbai, (JMFC) 
 Case No.  : GR No. 202 (S) 2012 
 Dated  : 01.12.2014 
 Age   : 63 years 
 S/o   : (L) R.N. Bajaj 
 Resident of  : Barabazar, Shillong 
 Occupation : Business 
 Police Station : Lumdiengjri PS 
 
 
 



    ON OATH 
 
  I am the complainant in the instant case, 
I am aware that the accused person has filed an 
application before the Hon’ble High Court for 
quashing the criminal proceedings pending before 
this Hon’ble Court. Both me and the accused have 
settled the matter amicably and we have also 
executed a Compromise Deed dtd. 18.07.2014. I do 
not have any grievances against the accused person 
and I wan to withdraw the FIR voluntarily and out 
of my own free will and I pray that the accused be 
discharged from all liabilities in the instant case. 
 
        ROAC 
          Sd/- 
        1-12-14 
         JMFC.” 

   
  After hearing the rival submissions advanced by 

the learned counsel for the parties taking into consideration 

the statement of the complainant who is the respondent No. 2, 

I am of the considered view that, since the parties have settled 

the matter amicably and since the complainant has no 

grievances against the petitioner/accused, the matter can be 

dropped. Similar submissions have also been advanced by the 

learned counsel for the petitioner/accused, learned counsel for 

respondent No. 2 as well as by the learned State counsel. Thus, 

by invoking the power under Section 482 CrPC, the FIR dated 

8.06.12 and the GR No. 202 (S) 2012 are hereby quashed. 

  Court Master is directed to return the Lower Court 

case record along with a copy of the order to the Court 

concerned immediately. 

  With these observations and direction, this instant 

petition is allowed and the matter stands disposed of. 

   

 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 

  HON’BLE MR JUSTICE SR SEN 

             FA No. 1 of 2013 

 

02.12.2014 

     

  Heard Mr. S Chakravarty, learned counsel for the 

appellant as well as Mr. SD Upadhaya, learned counsel for the 

respondent. 

  List this matter after winter vacation on the 3rd 

week of February, 2015 as suggested by the learned counsel 

for the parties. 

  In the meantime, it is further directed that the 

respondent should not take any step for execution of decree 

dated 22.02.2013. 

  List it accordingly. 

   

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
        WP(C) No. 266 of 2013 
 
02.12.2014 

     

  Heard Mr. L Byrsat, learned counsel who informed 

the Court that, Mr. M Chanda, learned counsel for the 

petitioner is from Guwahati and could not come today due to 

some personal difficulties and prayed that the matter may be 

fixed after winter vacation.  

Similar submission has been advanced by Mr. A 

Khan, learned counsel for the respondent.  

List this case after winter vacation as prayed for. 

 

   

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 


